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Proposal to appoint Judges on ad-
hoc basis

3739 SHRI G M BANATWALLA
Wil} the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state

(a) whether there 1s any proposal
under consideration of Government
to appomnt retired judges as ad hoc
Judges of varlous High Courts for
the expeditious dispoeal of pending
cases,

(b) 1f so, what will be theirr num-
ber and what will be the terms of
the contract of service?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) and (b).
The appointment of retired judges
to sit and act gs Judges of High
Courts is made 1  accordance
and (b) The appomtment of retir-
ed judges to sit and act as Judges of
High Courts 1s made in accordance
with the provisions of article 224A
of the Constitution which provides
that the Chief Justice of a High
Court of any State may at anytime
with the provisions of article 224A
President, request any person who
has held the office of a judge of that
Court or of any other High Court to
sit and act as a judge of the High
Court for that State Such Judges,
while so sitting ang acting, are en-
titled to such allowances as the Pre-
sident may by order deterrmne The
Chief Justice of one High Court has
asked for the previous consent of
the President for the apointment of
a retired Judge in that High Court
under article 224A of the Constitu-
tion  The matter 1s under considera-
tion
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